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Indian Paper Industry
facing crisis due to lack
of policy support: IARPMA

Chennai, Dec 5:

The Indian paper industry is
grappling with severe challenges
stemming from inadequate
government policies, pushing
many mills to the brink of closure,
according to the Indian Agro &
Recycled Paper Mills Association
(IARPMA).

IARPMA, an apex body
representing mills that use agro
residues like bagasse, rice straw,
wheat straw, and waste paper,
expressed concern over the
unavailability of essential raw
materials. “Although the government
emphasizes the utilization of
agricultural waste, the agro-based
paper industry, which is the largest
consumer of these residues, is
struggling to source materials such

for measures

as wheat straw, rice straw, bagasse,
and sarkanda. There is no clear
policy framework to facilitate the
use of agricultural waste, nor is
there adequate support for the paper
industry, which plays a vital role
in sustaining the rural economy by
converting waste into value-added
products,” IJARPMA stated.

During a press conference,
Pramod Agrawal, President of
TARPMA, highlighted the financial
distress faced by paper mills
and emphasized the urgent need
for government
through policy reforms. He called
to address
industry’s struggles and promote
its sustainability.

Nandikeshwar, Vice President of
the South India Kraft Paper Mills
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Association, urged the government
to reduce the import duty on waste
paper from the current 2.5% to
zero, providing much-needed relief
to domestic mills.
Bipin Thapliyal, Secretary
General of TARPMA,
concerns about the unchecked
import of finished paper from
ASEAN countries under Free
Trade Agreements
the Comprehensive Economic
Partnership Agreement (CEPA),
the Asia Pacific Trade
Agreement. This influx, he noted,
is exacerbating the challenges faced
by the domestic paper industry.
The association has called for

raised

(FTAs),

immediate policy support to address

these

issues
industry from further decline.

and protect the

‘Merchant guide to stay safe
from new fraud trends’

Chennai, Dec 5:

There is an onset of
an alarming new trend
of frauds involving fake
payment apps that mer-
chants should be aware
of. Fake payment apps
are counterfeits of le-
gitimate payment ap-
plications. They closely
resemble the UI, color
schemes, and overall
appearance of popular
payment apps, often repli-
cating the entire payment

process — making them
hard to distinguish at a
glance. Some of these
fraudulent apps further
enhance the illusion by
imitating the sound of
a payment notification
to falsely suggest that
a payment has been re-
ceived. Also, they can
produce convincing pay-
ment information to show
a successful transaction,
which is challenging to
distinguish at a quick

THE KCP LIMITED
CIN : L65991TN1941PLC001128
Registered Office: ‘Ramakrishna Buildings’
No. 2, Dr. P.V. Cherian Crescent, Chennai 600 008.
Phone : 044-66772600, E-Mail : corporate@kcp.co.in, www.kcp.co.in

PUBLIC NOTICE

It is informed that my client M/s.THE KCP LIMITED, (CIN :
L65991TN1941PLC001128) having its registered office at “Ramakrishna
Buildings”, No.2, Dr.P.V.Cherian Crescent, Egmore, Chennai-600 008,
is absolute owner of the property measuring a total extent of 12.64 acres
of land located at Kavanoor Village, Arakkonam Taluk, in survey numbers
354/1, 370, 353, 460/1, 463, 355/2, 358/3A, and 354/3, having purchased the
same through a Sale Deed dated 10.11.2006, registered as Document No.
3937 of 2006 in the Office of the Sub Registrar of Arakkonam.

My client states that the said Original Sale Deed dated 10.11.2006
in Document No.3937 of 2006 and Rectification Deed No.2162 of 2007
dated 14.03.2007 pertaining to the below mentioned Schedule Property
are misplaced in nearby Xerox shop while came to meet their Advocate
at Egmore court premises in pursuant to get notarized with respect to the
schedule mentioned property. The said documents could not be found/traced
by them till date.

If anyone is in possession of the aforesaid original document or any
person(s) who is/are having knowledge of the whereabouts of the said
document or any person(s) has any claim or demand whatsoever relating
to the Schedule Property are hereby requested to intimate the undersigned
within 15 days from the date of this notice, failing which, it shall be
conclusively presumed that no such claim or demand exists.

Public are cautioned not to deal with the said document/schedule
property and any person taking undue advantage of the lost document,
receiving or dealing with the said document would do so at their own risk
and responsibility (including criminal liability) and despite this caution, if any
person enters into any transaction affecting the schedule property without the
knowledge of my client, such transaction shall not bind my client.

SCHEDULE OF PROPERTY

All that piece and parcel of the land contained in situated at EKHU
NAGAR, KAVANUR VILLAGE, ARAKONAM TALUK, VELLORE DISTRICT
as described hereunder admeasuring 12.64 Acres (Twelve acres and sixty
four cents),in R.S.N0.354/1: On the North: By Survey No.353 and part of
S.No 354/1; On the South: By Survey No.362; On the East: By High Way
Road; On the West: By Survey No0.463, R.S.N0.370 (Triangle): On the South:
By Part of Survey No.370; On the East: By Survey no.463; On the West:
By Survey No0.460, R.S.N0.460/1: On the North: By Part of 463; On the
South: By Part Survey Nos 460; On the East: By Survey No.370; On the
West: By Survey No.353, R.S.N0.463 (Triangle): On the South: By Part of
Survey No0.463; On the East: By Survey No.362/1; On the West: By Survey
No0.460, R.S.N0.354/3: On the North: By Survey No.355; On the South: By
Survey No.362; On the East: By Remaining Part of Survey No.354/3; On
the West: By High Way Road On the South: R.S.N0.353: On the North: By
Part of Survey No.353; On the South: By Survey No0.460,463 and 354/1;
On the East: By Survey No.354/1; On the West: By Part of Survey No.353,
R.S.N0.355/2 (FULL): On the North: By Survey No.356; On the South: By
Survey No.359; On the East: By Survey No.358; On the West: By Survey
No.354, R.S.N0.358/3A (FULL) (TRIANGLE): On the North: By Remaining
Part of Survey No.358; On the South: By Survey No.355; On the West: By
Remaining Part of Survey No.358 situated within the Registration District of
VELLORE, Sub Registration District of ARAKONAM.

M.SASIKUMAR
Advocate, No.141/294,4th Floor, Thambu Chetty Street,
(Above DCB Bank), Parrys, Chennai — 600 001 Cell : 99622 53476

glance.

PhonePe’s cyber safety
experts share some crucial
tips for merchants to pro-
tect themselves from the
fake payment app scams.

To safeguard their busi-
nesses, merchants should
be vigilant and verify
transaction details care-
fully through their pay-
ment app or bank ac-
count, scrutinize details
for inconsistencies, be
cautious of pressure tac-
tics used by customers in
a rush, and avoid using
unfamiliar payment apps.
Merchants must ensure
to educate their staff
about fake payment app
scams, and know how to
spot fraudulent transac-
tions. They can implement
a standard process for
verifying payments before
goods or services are
provided. This might in-

clude checking the trans-
action ID or waiting for
confirmation from your
payment processor. If you
suspect fraudulent activi-
ties involving a fake pay-
ment app, report it to the
relevant authorities and
your payment processor
immediately. PhonePe is
actively combating fraudu-
lent apps and channels
impersonating its brand.
The company has taken
proactive action by ap-
proaching Hon’ble Madras
High Court seeking ‘John
Doe’ injunction order to
prevent infringements of
its trademarks. Follow-
ing the said lawsuit, the
court has ordered social
media platform to swiftly
address and take down
any fake payments apps
posts, on receipt of any
complaints from PhonePe

Bajaj Finserv Healthcare Fund

Chennai, Dec 5:

Bajaj Finserv AMC
announces the launch
of the Bajaj Finserv
Healthcare Fund, an
open-ended equity
scheme that seeks to
create long-term growth
by investing in health
and wellness-linked
sectors. The fund opens
for subscription on
December 6th, and the
New Fund Offer period
ends on December 20th,
2024.

The Bajaj Finserv
Healthcare Fund is
suitable for investors
seeking wealth creation
potential over the long

term by investing
predominantly in
equity and equity-
related instruments of
companies engaged
in pharmaceuticals,
hospitals, diagnostics and
wellness. It is suitable
for an investment
horizon of five years
or more. The scheme is
benchmarked against the
BSE Healthcare Total
Return Index (TRI).
The fund aims to
capitalize on the
dynamic growth of
the Indian healthcare
sector. The industry is
undergoing a significant
transformation driven by

shifting demographics,
rising private
healthcare expenditures,
technological
advancements, and
other factors. This
fund provides investors
with an opportunity
to benefit from the
health and wellness
boom and tap into
emerging megatrends
in this space.

Ganesh Mohan, CEO,
Bajaj Finserv AMC,
says, “The Bajaj Finserv
Healthcare Fund is a
strategic pathway for
investors to leverage
the robust growth in
the healthcare and

wellness space. With
a low correlation to
the broader market,
the healthcare fund
has been strategically
positioned to align with
the global healthcare
boom. The scheme
reflects our commitment
to delivering new-age
investment solutions that
resonate with long-term
trends and opportunities.
The fund will continue
to emphasize leveraging
informational,
behavioral, and
quantitative advantages
to outperform the market
in long term.”

Children more aware about impact of
excessive smartphone usage than parents

Chennai, Dec 5:
As smartphones
become an indispensable
part of our lives,
concerns about
excessive smartphone
usage are growing
across all age groups,
particularly among
children. To study the
impact of excessive
smartphone usage on
human relationships,
especially among
parents and children,
vivo, a trusted global
smartphone brand,
in collaboration with
CyberMedia Research

(CMR), unveiled the
findings of the sixth
edition of its Switch
Off research study.
Titled ‘Impact of
Smartphones on Parent-
Child Relationships,
the study underscores
how excessive and
unregulated smartphone
usage is adversely
affecting the bonds
between children and
their parents.

Launched six years
ago, vivo’s Switch Off
campaign advocates for
responsible smartphone
usage, encouraging

families to prioritise
real-life relationships.
This initiative reflects
vivo’s commitment
to fostering deeper
human connections as
it celebrates a decade
of success in India.

The 6th edition of
the vivo Switch Off
study has uncovered
concerning insights that
highlight the urgent need
for parents and children

closer relationship with
eachother but neither
group is willing to
curb their excessive
and purposeless
smartphone habits.
Geetaj Channana, Head
of Corporate Strategy,
vivo India, said, *
While smartphones have
seamlessly integrated
in our daily routines,
unmindful relationships

to reflect on their With smartphones can
unmindful smartphone create barriers in the
usage. As per the real-life relationships
study, both parents that people care about

and children yearn for the most.

Sumangala Steel scholarships
gains momentum

Chennai, Dec 5:
The CSR Scholarship
Initiative, “Ungal
Kuzhandayum Aagalaam
Engineer,” launched in
2023, is Sumangala’s
endevour to help their
community achieve its
aspirations of making
their children engineers.
Rajendra Sabanayagam,
CMD of Sumangala
Steels, says, “With the
Sumangala Scholarship,
we wish to play an even
bigger part in their lives
by helping their children
achieve their dream of
becoming engineers.”
Scholarship Highlights:
Supports children of
construction workers and
steel dealership employees
to become engineers.

Available for both degree
and diploma courses in
engineering in Tamil
Nadu and Puducherry.

Eligible candidates
are selected based on
Plus Two marks with a
minimum 70% cut-off.

Awardees are chosen
through a lucky draw
beyond the basic eligibility.

Sumangala Scholarship
covers education costs up
to a maximum of Rs. 1
lakh per year.

Provides laptops to
students embarking on
their engineering studies.

The scholarship will
continue to be awarded
to these students for
the entire duration of
their course (3/4 years),
subject to them fulfilling

essential benchmarks on activity, supporting the
grades, discipline, and children of construction
attendance. Sumangala workers and employees
aims to establish these of steel dealerships for
scholarships as an ongoing years to come.

The KCP Limited

‘RAMAKRISHNA BUILDINGS’ 2, Dr. P.V. Cherian Crescent, Chennai 600 008.
NOTICE OF LOSS OF SHARE CERTIFICATES

Share Certificates.

Notice is hereby given that the following Share Certificates issued by the Company prior /
after to the Scheme of Re-organisation approved by the Hon’ble High Court of Madras vide its
Order dated 18-3-1996 are stated to have been lost/misplaced (with or without transfer deed)
and the registered holders thereof have applied to the Company for the loss of Duplicate

Total No. of Shares

Folio Cert. Nos. Dist. Nos. Name & Address of the
Share holders
Old S0755(56506-11  |4073104 - 4073693 = 590 Salamkayala
91357-69 (7229827 - 7231126 = 1300 Subrahmanyeswara Rao
91382 7232327 -7232416 = 90 | 3-26, Moturu Village, Gudivada,

206616-630 (21308450 - 21309934 = 1485

Krishna District,

= 3465 Andhra Pradesh - 521323

New 3220 |193220

69036581- 69042340 = 5760

Ravi Prasad Vallabhaneni
Flat No.51,KP Nagar, 2nd Left,
Vijayawada - 520 008

FORM A
PUBLIC ANNOUNCEMENT

The Public is hereby warned against purchasing or dealing in any way with the above Share
Certificates. Any person who has any claim in respect of the said Share Certificates should
lodge such claim with the Company at its Registered Office at the address given above within
15 days of publication of this notice, after which no claim will be entertained and the Company
will proceed to issue New Share Certificates pursuant to the Scheme of Re-organisation
approved by the Hon’ble High Court of Madras vide its Order dated 18-03-96, in the demerged

[REGULATION 14 OF THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
(VOLUNTARY LIQUIDATION PROCESS) REGULATIONS, 2017]

KCP Limited in favour of the registered holders.
Place : Chennai - 600 008
Date :04.12.2024

For THE KCP LIMITED
(Y. VIJAYAKUMAR)
Company Secretary

e-mail : sasikumar12948@gmail.com

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. KITTANGI FINANCE PRIVATE LIMITED
.| NAME OF THE CORPORATE PERSON /S, KITTANGI FINANCE PRIVATE LIMITED
2. | DATE OF INCORPORATION OF 20th APRIL 2018

CORPORATE PERSON

3. | AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED / REGISTERED

4. | CORPORATE IDENTITY NUMBER OF

ROGC CHENNAI UNDER THE
COMPANIES ACT, 1956

U65990TN2018PTC122264

CORPORATE PERSON

5. | ADDRESS OF THE REGISTERED NEW No.44A, (OLD No.20), PRAKASAM STREET,
QOFFICE AND PRINCIPAL OFFICE T. NAGAR, CHENNAI-600017, TAMILNADU
(IF ANY) OF CORPORATE PERSON

6. | LIQUIDATION COMMENCEMENT DATE | 03rd DECEMBER 2024
OF CORPORATE PERSON

7. | NAME, ADDRESS, EMAIL ADDRESS, | NAME: Mr. MATHUR SABHAPATHY VISWANATHAN
TELEPHONE NUMBER AND ADDRESS: PLOT NO.22VALLALAR STREET,
REGISTRATION NUMBER NILAMANGAI NAGAR, ADAMBAKKAM,
OF THE LIQUIDATOR CHENNAI-600088, TAMIL NADU

E-MAIL: msv8200@gmail.com
MOBILE: 98840 85514
REG.NO: IBBI/IPA-001/IP-P00674/2017-18/11148

02nd JANUARY 2025

8. | LAST DATE FOR SUBMISSION OF
CLAIMS

Notice is hereby given that the M/s. KITTANGI FINANCE PRIVATE LIMITED has commenced Voluntary
Liquidation on 03rd December 2024. The stakeholders of M/s. KITTANGI FINANCE PRIVATE LIMITED
are hereby called upon to submit a proof of their claims as on the commencement of this Liquidation
process in the appropriate Form as per IBC Voluntary Liquidation Regulations 2017, on or before
2nd January 2025 to the Liquidator at the address mentioned in the above Item 7. The financial
creditors shall submit their proof of claims by electronic means only. Al other creditors may submit
the proof of claims, in person or by registered post or by electronic means.

Submission of false or misleading proofs of claims shall attract penalties.

DATE: 05th DECEMBER 2024 MATHUR SABAPATHY VISWANATHAN

PLACE: CHENNAI LIQUIDATOR OF THE COMPANY
REG.NO: IBBI/IPA-001/IP-P00674/2017-18/11148

.
Sapramsm
Agro Industries Ltd

Regd. Office: Padalam Sugar Factory Road, Pazhayanoor Post,
Chengalpattu District, Tamilnadu- 603 308.
| |www.saptarishiagro.com | | Saptarishi121@gmail.com | |
CIN: L15499TN1992PLC022192 Il Contact No. 079-40306965 Il

POSTAL BALLOT NOTICE

The Members of Saptarishi Agro Industries Limited (the “Company”) are
hereby informed that pursuant to section 110 and other applicable provisions,
if any, of the Companies Act, 2013 (the “Act”), read with the Rules 20, 22 of
Companies (Management and Administrations) Rules, 2014, the General
Circular Nos. 14/2020 dated 8th April, 2020, 17/2020 dated 13th April, 2020,
20/2020 dated 5th May, 2020, 22/2020 dated 15th June, 2020, 33/2020 dated
28th September, 2020, 39/2020 dated 31st December, 2020, 10/2021 dated
23rd June, 2021, 20/2021 dated 8th December, 2021 and 03/2022 dated 5th
May, 2022 and 11/2022 dated 28th December, 2022, issued by the Ministry
of Corporate Affairs, Government of India (‘MCA Circulars’), and Regulation
44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 and Secretarial Standard on
General Meetings (“SS-2”) issued by the Institute of Company Secretaries of
India and any other applicable law, rules and regulations (including any statutory
modification(s) or re-enactment(s) thereof, for the time being in force), the
Company seeks the approval of the Members for the Special Business by way of
OrdinaryResolution, as set out in the postal ballot notice dated 28th November
2024 along with the explanatory statement (the “Notice”), by way of electronic
means(i.e. remote e-voting) only.

The dispatch of electronic copies of Postal Ballot Notice (“Notice”) along
with the Explanatory Statement has been completed on 4th December, 2024
to those Members whose names appear on the Register of Members/List of
Beneficial Owners as received from the National Securities Depository Limited
(“NSDL”) and Central Depository Services (India) Limited (“CDSL’) as on Friday
29th November, 2024 (“cut-off date”) and who have registered their e-mail
addresses with the Company / Depositories. Physical copies of the Postal Ballot
Notice along with Postal Ballot forms and pre-paid business reply envelopes
are not being sent to Members for this Postal Ballot in line with the exemption
provided in the MCA Circulars. The documents referred to in Postal Ballot notice
are available for inspection and members seeking inspection can send an email
to saptarishi121@gmail.com

Notice is available on the website of the Company i.e. www.saptarishiagro.com
and of the Stock Exchanges i.e. BSE Limited at www.bseindia.com and of the
CDSL at www.evotingindia.com.

In light of the MCA Circulars, Members who have not registered their e-mail
address and in consequence could not receive the Postal Ballot Notice.

The Company provides the Members the facility to exercise their right to vote
by electronic means through E-voting services provided by Central Depository
Services (India) Limited (“CDSL"). The detailed instructions for E-voting have
been provided in the Notice.

The remote E-voting facility is available during the following period:

FORM NO. INC-26
[Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014]
In the matter of the change of the registered office of the Company
from the State of Tamil Nadu to the State of Telangana
Before the Central Government/Regional Director
Southern Region, Chennai
In the matter of sub-section (4) of Section 13 of the Companies Act, 2013 and
clause (a) of sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014
AND
In the matter of EMIS HEALTH INDIA PRIVATE LIMITED,
having its registered office at Unit No. A1, Level 3, Shriram The Gateway SEZ,
No. 16, G.S.T. Road, Perungalathur, Chennai-600063
CIN : U72900TN2015FTC101749

........... Applicant
Notice is hereby given to the General Public that EMIS HEALTH INDIA PRIVATE
LIMITED (“Company”) proposes to make an application to the Central Government
(Regional Director) under section 13 of the Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of the Company in terms of the special
resolution passed at the Extra Ordinary General Meeting of the members of the
Company held on 26th November 2024 to enable the Company to change its Registered
office from the State of Tamil Nadu under the jurisdiction of the Registrar of Companies,
Chennai to the State of Telangana under the jurisdiction of the Registrar of Companies,
Hyderabad.
Any person whose interest is likely to be affected by the proposed change of the
registered office of the Company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing an investor complaint form or cause to be delivered or
send by registered post of his/her objections supported by an affidavit stating the nature
of his/her interest and grounds of opposition to the Regional Director, Southern Region,
Chennai at the address “5" Floor, Shastri Bhavan, 26, Haddows Road, Chennai —
600034”, within 14 (Fourteen) days of the date of publication of this notice with a copy to
the Company at ts registered office at the address mentioned above.

For and on behalf of

EMIS HEALTH INDIA PRIVATE LIMITED

Sd/-

R DIBYENDU SATYANARAYAN CHATTERJEE

Date: 5" December 2024 WHOLE-TIME DIRECTOR

Place: Chennai

DIN: 10270358

Commencement of E-voting | 9:00 a.m. (IST) on Thursday, 5th December, 2024
Conclusion of E-voting 5:00 p.m. (IST) on Friday, 3rd January, 2025
The remote e-voting module shall be disabled by CDSL for voting thereafter.

During this period, Members holding shares either in physical form or in
dematerialized form as on Friday 29th November, 2024(“cut-off date”)
may cast their vote by e-voting. Once the vote on a resolution is cast by the
Member, he/she is not allowed to change it subsequently. The voting rights of
the Members shall be in proportion to their share of the paid-up equity share
capital of the Company as on the cut-off date i.e Friday 29th November, 2024.
A person who is not a member as on the cut-off date should treat this Notice for
information purpose only.

The Board of Directors of the Company has appointed Mr. Chirag Shah,
Practising Company Secretaries (Membership No. FCS: 5545; CP No.: 3498)
or failing him Mr. RaimeenMaradiya(Membership No. FCS 11283, CP No.:
17554), Partners of M/s. Chirag Shah and Associates, Practicing Company
Secretaries as the Scrutinizer for conducting the postal ballot process in a fair
and transparent manner.

The Scrutinizer will submit his report to the Chairman or any authorised person
of the Company and the results of the Postal Ballot will be announced within
2 working days. The said results would be displayed at the Registered Office
of the Company and intimated to the BSE Limited (“BSE”) where the shares
of the Company are listed. Additionally, the results will also be uploaded on
the Company’s website www.saptarishisagro.com and on the website of CDSL
www.evotingindia.com.

In case you have any queries or issues regarding e-voting, you may refer
the Frequently Asked Questions (“FAQs”) and e-voting manual available at
www.evotingindia.com under help section or write an e-mail to Mr. Rakesh Dalvi,
Sr. Manager, (CDSL, ) Central Depository Services (India) Limited, A Wing, 25th
Floor, Marathon Futurex, Mafatlal Mill Compounds, N M Joshi Marg, Lower Parel
(East), Mumbai - 400013 or send an email to helpdesk.evoting@cdslindia.com
or call at toll free no. 1800 21 09911 during working hours on all working days.

By order of the Board of Directors

For Saptarishi Agro Industries Limited
Priyanka Tripathi

Date : 4th December, 2024

Place : Ahmedabad Company Secretary




0B
CararF Gy mweoumy CHaan{E Heanarudev
IDNTLIO LIGIT HENHEHAT HAMWHTLF

SpUL_BT60 Qeveus |_||Irr|.o|ﬂ|_||_| &g,gc,]usu LD

ClFeitenet, 198 5—

Carcv(h)

LOGULIMT

aL_Loetr e CeuersGafl 100 g
“LengL_ev”’
(LoGwTLIG)LIGEST) BESSHeN6T SHevsan &)
8k G368 ey B GClLnPDS.
LDGTL I O LIGESTGu8) b 5 TewT
L9 1g es1LD
BeSH6T HOIVSF:FETHT HTL FlEE

Cur(p CagmerpLOley

Q5lev

BEBISLD, @&UTLD,

MUSHLILIL (HGTOTGYT.

Qem_ss aflprailed  CouersCe)
Kaneruilest saevers s adlest GeomeL,
fever CLOGUTETT TQDLOTET, &/60GssT
wisss Gevmery FhGL & Cwmr
@) daesstHT Fluileh
LI FRUNBWTE SHBIG FEBHEHHE,
QT  SHETEHLILY,
Oleoth  oWGL_rGST  LoHMILD  SYGHTSHL
L_LDGHTL. BEendb@hsh Cosmissleh

LB CEMHMETH.

Crasmig&ler 25%

/G857 (h)

wwmmggl/ BENSH@HHGLD UL HTeV

25% sehepLie, @ FEESEEE aflmLienest BlmieuesTLonss
25% cuany ng@’ﬁLILq_ BevL_ @b, @)eversF Ligmofiiy, Sapbuls 2 FHOleauRSHeTenS.  SLOPHIL L9 6D
. , s . Gupb 2 gspeunsb e emefll L Gleeiewer, CsmulbLsard, L&D,
@b Bl QD LIGHGTILISHEF) 6V . . . . . .
. . . 10 eursGm@semaer  Qiplmeuetd  Haw6lredCeued), BrsiGsmuiley,
eowoet, ergm,  LfPwm,  eTEHler IS,
. 5 : . QUPEIGHDS). Q@ubBlaspsFluled  Goeub, &wad, mCnG), Geugured,
196U CLITGTD Be% OlsMGLILHeM6HT . o . ; : AP ; . .
. . . s elest Gegnals, gapLonest, FHSLI — OADBASLILD, SBLOLE, SEHFTRLT,
BENFHEIGT GUIMEIS (LPLYULLD. EHETS] . e, . , . L .

. X 2B Cuimi LCanHpes. @LbCHTewTILD, BBLILLT, HTaIHGLY,
BENFHHEHLD GlevelLiLien L wimest . . G 9 R
B @bBImicueTLD SHCLING 13 llevnRgenm, L1 CHm e,

. ’, ’ O ) 3658&LD Cupul’ L. omidsmessti_Lb, L&15CF), SemiT
SDEH@hSHTeT  allevey, BlET  eTenL : , . . . . .
. . HlebevenT aIDLIGHET BleHEUILBIHEBL_ 6T  HUFW  BIBIFHEND 29 HenaTHanerd:
Pwemes  Glsefleurs  GOILILIGILD . . L
. . Lo 2 HleH IEIN O, Bavs  Oanes(HeTens).
UL QUG G aOeUSSLILIL (DTG,
WTETLEE (PSETELD WIeuL L L@ (PSETEID WIeuL L IN THE COURT OF THE
CHANGE OF NAME AND DOB Elwenpib $lmeusean EBuwarpb Beerai SUBORDINATE JUDGE
I, S MALLIKAis a legally wedded Wife of GWOP 148/2024 GWOP 119/2024 AT ALANDUR
No14242896-N Rank HAV Name R redlan metv e, | P wpssi@wL, . ADEDISMTT 0.S. No 359 of 2021
SEENIVASAGAN presently residing at No o T N i _ | N-Aswini Petitioner
13, 2nd Street, lyappa Nagar, Pammal-Vill | | e Sio il B e OP vs.
ST whHulg weysmT GCuhuig
a_nd P.O, Pallavaram-Taluk, Chengalpattu - Cupuig sy Qensg elaursdedr | 119/2024 6681 aupsdlenenr | B.Pradeep @ Ramsundar
Dist Pin - 600 075 have changed my name | | aedor_ Qengsneng Geneurr | Gopuy wreTyBlE  (Wseend ...Respondent
from "S MALLIKA" (Existing Name of Wife| | AP.pllwr ersiucupé@ dled urig | wraulr $Hwsmpnd  Smeusteenied | To,

as per change of Next of Kin Records /
Service Documents) to "MALLIKA

RAMASAMY" (proposed / adopted New

Name) and date of birth is from 33 Years
(IN PPO) & 07.07.1963 (In Service
Records) to 06.06.1961 (Six June

Nineteen Sixty One).
MALLIKA RAMASAMY

ENROLLMENT NOTICE

After Ten days of the publication

of this notice and within Three
months  thereafter |, SATHYA
PRIYA.J, D/o: N.Jayagopal, aged
33 years, permanently residing
at No.90, Vinayagar Kovil Street,
\Vengateshwara Nagar, Kolathur,
Chennai-600099, Tamilnadu, intend
having my enroliment as an Advocate
moved Before the Bar Council of
Tamilnadu, Bar Council Building,
High Court Campus, Chennai-600
104. Those who have any valid
objections may notify the same to the
Bar Council within Ten days.

SATHYA PRIYA.J
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1l ADDITIONAL JUDGE
BEFORE THE HON’BLE
FAMILY COURT AT CHENNAI
CRL.M.P.NO. 1472 OF 2024

IN
M.C.NO. 337 OF 2021
1. KSHOBANA
2. S.PREETHYANGIRA SHREE
(MINOR)
Represented by Mother Natural
Guardian Of the 1st Petitioner
...PETITIONERS
T.A. SUBRAMANIYAM
...RESPONDENT
To,
T.A. SUBRAMANIYAM
S/o. TALLIRAJ,
No. 2-5A, Amsa Garden,
3rd Street, Thiruvottriyur,
Chennai-600 019.
Cumaetor_ 6TIRIG 6T sL_AssTrr
Arrears of Maintenance Rs. 10,70,000/-
Cal(® e QETOD 2 BSEHSHE
GEDLES B55H60 Q&g e
Y)Y Arrears  of Maintenance
s16vo1.1472/2024 o451b. b Arrears
of Maintenance wen Cuhaesr
BHwernsSed Blediemeaiufed o eteng).
Cuopaei  eupd@ 20122024
S R5F  emeussriuL_Teng)
Spemawned Briset CrMNGen 9eveg)
2 miseT eupsaflEpT epeownsGeur
Cupaeior BHwssimgHed 20.12.2024
Sieim sremed  10:30  wemflés
SRS Geuetoriquig) Seumib
UL s58e0 CuhaesL g snBdSe0
@by B BHwsimid Guoheessr
AUPEMS 2 MGEHHE THITS @
ML LIL&NS (Yige| Gewwiiu@n
aeinl  @Hbs  oMlefen  epeoid
Qg Megss QanstdGomb.
K.Gsruesrm
(PS0 ST

IN THE STATE CONSUMER
DISPUTES REDRESSAL
COMMISSION - CHENNAI
APPEAL No. 935 of 2024
IN

CC No. 146/2023
B. Linganathan,
aged about 55 years
... Appellant

M/s, Green Wheels EV
Motors LLP

.. Respondent
To,
M/s. Green Wheels EV
Motors LLP,
Authorised Hero Electric Dealer,
Plot No. 831, Door No.2/1,
6th Avenue, 100 Feet Road,
Ashok Nagar, Chennai-600 083.
Please take Notice that the State
Consumer Disputes Redressal
Commission,  Chennai  was
pleased to Order Notice to you in
the above case in Appeal No. 935
of 2024 in CC No. 146 of 2023
returnable by 11-12-2024.
Hence by this Notice, | hereby
informed you to appear before
the aforesaid 11-12-2024 either
in person or through Commission
at 10.30 am returnable by 1
counsel failing which order will
be passed in the above matter in
your absence.

B. LINGANATHAN
APPELLANT

B. Pradeep @ Ramsundar,
S/o. Balasubramaniyan,
No. 20B/16B, Subramaniam
Colony, 1st Street,
Vannanthurai, Adyar,
Chennai-600 020.
Please Take notice that the
plaintiff has filed a Petition
seeking Divorce from the
Respondent/ B Pradeep @
Ramsundar. The Hon'ble Sub-
ordinate Court, Alandur has
pleased to order notice to you
for the hearing on 20th January
2025 .
Kindly make yourself to appear
before the Hon'ble Court on 20th
January 2025 at 10.30 a.m. either
in person or through your pleader
failing which the above matter will
be decided in your absences.
M. Archana
Councel for plaintiff

IN THE COUNT OF
V ASSISTANT CITY CIVIL
COURT AT CHENNAI
I.A. No. 3 of 2025

IN
0.S.No. 2734 of 2024
1. Kamatchi,
W/o.Venkatesan (late)
and another
.. Petitioners / Plaintiffs
Vs
Ramani
Wr/o. Janakiraman (late)
and another
.. Respondents / Defendants
To
1. Ramani, W/o. Janakiraman
Door No.43, Rengappa Street,
Ayanavaram, Chennai - 600023.
2. Nirmala,
D/o. Venkatesan. (late)
No.19/63, Shanmugasundaram
Street, Muthamil Nagar,
Saligramam, Chennai - 600 093.
In the above suit which came up
for hearing before the Hon'ble
V Assistant City Civil Court at
Chennai on 22.11.2024 the
Hon'ble Court was pleased to
direct the Petitioners / Plaintiffs
to take substituted service to
both of you through one paper
publication in Makkal Kural Tamil
daily returnable by 16.12.2024.
Kindly take notice and be present
before the Hon'ble V Assistant
City Civil Court at Chennai on
16.12.2024 at 10.30 a.m. either
in person or through pleader or
advocate, failing which the matter
will be decided in both of your
absence
M. SARAVANA KUMAR
Advocate
Counsel for Petitioners /
Plaintiffs

CurlLri eurser elusgisser
Carmflen Sirliumub
1eugl ApLy eups@ssr Bwsrmid,
Gz sirener

M.P.No. 4 of 2024

in
MACT.O.P.No. 2530 of 2015
S.Manish ...Petitioner

Vs
1) R. Saravanan & 2 Others
...Respondents

To
M.Jeshanali (3rd Respondent)
S/o.Muhur Anvaralli
No.46, Bakthavachalam Street,
Anagaputhur, Chennai—600 070

SL_[h% 30.11.2014 et T.N—
11-B-8107 ereip  LSa) eTaur
Caness_  Guom' L ar  eoFsSHeer
2ASST  @UOBHT B TEIngge
eTadTLGUT L 198 Glanen(k) GlFevey,
esTaTneh  LogoIs It S.Manish

GTGHTLIGUIT LIS Glsmessr(p)
Glgastenesr, Gmbiweew  Lgsmer
FTEHGV, LILDLDGY, Mangalal
Settu Shop <=®Gs Guis,
BLpsFns; 248 CousLonsayLb,
< ERNEF TGOS LIMFH LD PL 195
Gsnessrh) T8I Havsuiled  aubs
T.N-22—-AX-4209 TG

uBey erey  Glenes  Gom L mt
®FEH T L 195 Gl messT(H)
aks  M.Jeshanali GTGHTLIGUIT
LBy GLomBw®ed JQUFSSLD,
LDGB)STIIT S.Manisha;s@m SITUIBISHGT
TOLL LG/ 26015] GTH DG ST
BE6TnSFev DG 6
[QEE] M.Jeshanalieowuib,
3eugl  eT@iogsmans G
Gouetory  CaniluBed  FGoesipLd
M.Jeshanaliaw Garid@LbLig.
o gsra9 L g). eysmri S.Manish
M.P.No. 4 of 20246 gy gnssed
CFiis@ev  BHoeDID o BIkEhHE;
TS G e e QULPIEIS
2 gapaill () Cpmlicev gy evg
S eupg@i L gl  @seTed
QUIPSHSHTEISH]  SHISET  UHEMSEEHTH
QUBHD 20.12.2024 6T GUMLIST
Cum_CILC H6iTeng). e Hreaev

10 weslldg smmsar  CrMGevm

Qeevg  aupdspdlert  epeGiom
e Gopuig  EEloenS S
2_BIFET 9" CorLienaessTani
GsMall$sab. sSapid UL FSF
QUpS@ o BIBET  curhasuias]
BrionesflésLILIBILD.

N.M.Muthurajan Associates,
R.Kalai Arasan
LDGISMITMNGT 6uLpdaHM)@hIiseiT

V ASST
BEFORE THE HON’BLE CITY
CIVIL COURT AT CHENNAI
0.S.No. 1963 of 2024
INDIAN BANK ...Plaintiff
M/s. Melody Gates & another
..Defendants
1.M/s.MELODY GATES,
Rep.by its Proprietor
V.Bhagyaraj,
No0.93/49, 2nd Floor, Harington
Road, Shenoy Nagar,
Chennai-600030.
2.Mr.V.BHAGYARAJ
S/o.Mr.Varathan
No.49/2, Sami Street,
Egmore, Chennai-600008
Please take notice that the above
suit come up for hearing before
the Hon’ble V ASSISTANT
Judge, City Civil Court, Chennai
on 21.11.2024 for service of
summons to the defendants, His
Honour was pleased to order
Summon by substituted service
through paper publication to you
returnable by 12.12.2024.
Be present before the above said
Court on 12.12.2024 at 10:15 am
without fail, failing which you will
be set exparte and above Suit
will be heard and decided in your
absence.
P.ATHIVEERARAMAPANDIAN
Counsel for Plaintiff

XXII ADDL.
IN THE CITY CIVIL COURT
AT CHENNAI
1 A. No.4 OF 2024
IN

0.S. No.2167 OF 2019
R. Riyaz Mohammed
.. Petitioner/Plaintiff

Vs.
Y. Nagoor Meeran & Others
... Respondents/Defendants
To
1.Y. Nagoor Meeran,
S/o. Late Yusuff,
No.24/2, Parasuraman Street,
Perambur Barracks,
Chennai 600 012
2. N. Ayisha Nazreen
3. N. Rahimath Nisa
4. N. Mohammed Syed
Maraikayar
2 to 4 Rep. by their Natural
Guardian & Mother
Mrs. Zarina Banu,
W/o. Y. Nagoor Mzeran,
No.24/2, Parasuraman Street,
Perambur Barracks,
Chennai 600 012
5. The Sub Registrar,
Office of the Sub Registrar,
Pursawakkam, Chennai 7.
Please take notice that in the
above restoration petition filed
by the Petitioner/Plaintiff in which
the Hon'ble Court was pleased
to order notice to you through
Paper Publication returnable by
21.12.2024.
Therefore, kindly make
yourselves to be convenient
to appear before the aforesaid
Court on 21.12.2024 at 10.30
a.m. either in person or through
your Counsel to put forth your
objections if any, failing which
the matter will be decided in your
absence.
Ms. V.B. THIRUPATHI KUMAR
K.SENTHIL KUMAR
S. ELLAMMAL
COUNSEL FOR PETITIONER/
PLAINTIFF

IN BEFORE THE IV
ADDITIONAL FAMILY JUDGE
AT CHENNAI
O.P.NO. 4107 OF 2024

K P Bindhu
Block-3C, Flat-13, DABC
Mithilam Apartments,
Shree Ram Nagar Main Road,
Nolambur, Chennai - 600095
.. Petitioner
M Sivamanikandan
S/o. Murugesan
34/3, S P Chateau Apartments,
4th Main Road, Velachery,
Chennai - 600042
... Respondent
In the above matter K P Bindhu
Vs M Sivamanikandan in O.P
No. 4107 of 2024 before the
Hon'ble IV Additional Family
Judge at Chennai on 29-11-2024
the Hon'ble IV Additional Family
Court had ordered substituted
service for serving notice in the
above O.P within 13-12-2024.
The respondent herein should
be present before the Hon'ble
IV Additional Family Judge at
10.30 AM on 27-12-2024 and
it is advised that you appear in
person or through your counsel
otherwise the case will be set ex-
parte against you. Please Note
this.
K.P.Bindhu
Petitioner/ Party- in -Person

Hon'ble | Fast Track Court,
Allikulam Complex,
At Chennai
Crl. M.P.N0.58917/2023
IN

S.T.C.No. 1827/2021

M.Ramesh Kumar
...Petitioner/Complainant

Vs.
.. Respondent/
Accused
The petitioner/ Complainant Mr.
Ramesh Kumar has filed the
above Cris M.P.N0.58917/2023
In S.T.C.No.1827/2021 Under
Section 82 and 83 of Cr.P.C.,
before the Hon'ble | Fast Track
Court, Allikulam Complex,
At Chennai for declaring the
Respondent/Accused namely
Mr. K.Suresh, S/o. Mr.Krishnan,
aged about 35 years, and residing
at No. 14, Kamaraj Nagar,
Royapuram, Chennai-600013 as
proclaimed offender as well as
attach the immovable property

K.Suresh

of the Respondent/Accused
situated at No.13, Saraswathi
Nagar, Vadaperumbakkam,

Chennai - 600060 or movable
properties belonging to him in
the above said STC No.1827
of 2021. The Hon'ble | Fast
Track Court, Chennai, was
pleased to direct the petitioner/
Complainant on 16-11-2024 to
issue notice to the respondent/
Accused, Mr. K.Suresh through
paper publication in Makkal
Kural. Hence the respondent/
Accused, Mr. K.Suresh is hereby
given notice to appear before
the Honble | Fast Track Court,
Chennai on 24-01-2025 at 10
AM in person or through his
lawyer. Failing which the above
case will be heard and decided in
his absence.
V.THIRUMALAI
Counsel for Petitioner/
Complainant
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LATHA SUDHAKAR, seweuit

Quuwy: Sudhakar.V,

01.06.1964,

dpps Csd):
eTeqr. 148,  SeTenemwimy
Ganefler Qzm olfley, gdeaur Bpaf,
ey, OQFeTamer-s00 054,
pseufluiled wrer Qe
LATHA VEERARAGHAVALU

SUDHAKAR (LATHA V 8) asiry

eTesTm

udlégb

Sievpéaliu@ECneir.
LATHA SUDHAKAR

KHUDSIA BEGUM ALTAF ALI
&/Gu. Mir Naqui Ali Wasif,
nis Cadl: 13/11/1980
(N LomsuL'L Lb: Gesirenenr)
smipiLl 67evar. 15. gl sTegor. 33,
e eretar.1, SPS 3eug) Q(m,
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6T6TT oL SeLILEGevsir.
KHUDSIA BEGUM ALTAF ALI
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PUBLIC NOTICE

This is for notice of the general
public that a political party is
proposed to be registered by the
name of 'Nadanda Makkal Katchi'.
The office of the party is located at
Aramangadu, Thillaivilagam Post,
Thiruthuraipoondi Taluk, Tiruvarur
District, Tamilnadu, Pincode
No0.614706. This Party has submitted
application to the Election Commission
of India, New Delhi for its registration
as Political Party under Section
29A of the Representation of
People Act, 1951. Names/addresses
of the office bearers of the Party
ae as follows:

President: S.Balasubramanian, S/o
Subbaiyan, 8/93, Aramangadu,
Thillaivalagam Post, Thiruthuraipoondi
Taluk, Tiruvarur District, Tamilnadu,
Pincode No.614706

General Secretary: S.Matharaman
S/o Sankaran, 3/262, Kannanmedu,
Thalaikkadu, Korrukkai, Tiruvarur
District Tamilnadu -614 711

Treasurer: P.V.Arumugam S/o
P.\Vayiravan, 2/724 Salugaipuram,
Mathagupatti, Sivaganga District,
Tamilnadu, Pin Code-630553.

If anyone has any objection to the
registration of 'Nadanda Makkal
Katchi' they may send their objection
with reasons thereof, to the Secretary
(Political Party) Election Commission
of India, Nirvachan Sadan, Ashoka
Road, New Delhi-110001 within 30
days of the publication of this notice.

QuUmgl SMleflLiLy

Qestmensr -600 073 Qiuréeid smogmeguyd
Gesdlgri Osn. ssny aam 4. Gl
e gumi Queir ] - Aemadlsd  auflse)
upl aag sLAssmT & sHMm 50U
Faflouresir psi Qs iug) aemanQausimme) gjaut
doudl. srdim &/0u. G emAdsremananst
sraruaifiLflphg) e Qesnar Udley wreL L
Qewiflud o.u udley au'L1d, Qasiener wrsuL'L
yremsanésn  QuuDLT  sayden.SsTeEni
Aymow, &iGa sem. 32/14. . a6, qEmET.
84 wimd 85, emnés aretr.3, Qg aflsvdiamd
5385 agimgle) Aflurg urel 552 aging
Qprem.  wmemuLer  Gpw  Qengdmen
19.4.2018 ayumr st 1350/2018 epsuianes
Soqud  Quiprt  Spud  sRgm  guisst
SoaEE Q6 USSTEEDT 6 5L
s lumLéEh Ouryg) Osudud sni
uglaurai eSS 24.04.2008 gy
Soudl Corspnud &6y CamamiduiugT
gauissller i gOnEm@as 1. &,
CG. gmmiggand &/au. (CT . Camaitgemi
win Seud. M.aflgur &/Qu. D.uGsmmayst
opuisaflLy  Amudlendm  gauisaflsr
samat . omfl  derarifaronar /0L,
opuissT  oqun Uiy e e
3120/2008, 03.11.2017 gemQsmamngs
Curemgpensr guissr anifed 10.11.2017
aysaflgh Csrpss ussiféms allsmiumd
wigd  shg Cemflmawyd el ey
26fige (No Claim Certificate) ayouem
mest  oong  sLAésMALL  @Eiss)
oasmsT gt Qaynésy  aRlUBDETE
Qersm@ossigud  Gunyg s Ganfls
s aralsma (No Claim Certificate)
aflls  sup oL@ efllint.  Guoduy
No Claim Certificate & Gsy S és
aflsimw No Claim Certificate o
samOL(éEL  putss @i gyflefidlL

Codlsflmng 7 prLsEREGT SRR
Sipssim_ (yeaufiisd Gamiéeomy
(CaL Qa0sTsélsGner.

676N, D0 GLOYI. (UL ESIEHT)
stator. 281/134, gy Qe ip Qg(m,
2618 g Qlgsireneur- 600 001

e Gud eretar. 9962891456

SMALL CAUSES V COURT
AT CHENNAI
BEFORE THE HONBLE
MOTOR ACCIDENTS CLAIMS
M.C.O.P. No. 2823 of 2024

1. A.Selvam
2 Mrs. Jothi.S
...Petitioners/Claimants
Versus
1 Nandhini.K, W/o. Kathiravan
2. TATA AIG General Insurance
Co Ltd
...Respondents / Opp. Parties
To
R1. Nandhini.K
W/o. Knthiravan
No.7/13. Soozhpunalkarai,
Kulasekara, Desar Street.
Erukkancherry Kodungalyur
Chennai - 600 118.
Please take notice that the above
case in M.C.O.P. No.2823/2024
was fikd by the Petitioner for
compensation, same was posted
for your appearance to make any
objection on 03.01.2025 at 10.30
am either in person or through
your counsel, if you fail to appear
on that day the matter will be
decided exparte in your absence.
D.UDAYAKUMAR.
Counsel for Petitioner Madras
High Court, Chennai 600 104

BEFORE THE HONOURABLE
SUB-ORDINATE JUDGE AT
TAMBARAM
H.M.O.P.No. 84 OF 2024

Swetha Balaji, (F/28)
D/o. Balaji,
No.24A, Abinav Ganesh Flats,
Thiruvallur Street, Anna Nagar,
Hasthinapuram, Chitlpakkam,
Kancheepuram-600064.
...Petitioner
Vs
S.Balaji,S/o. Subramanian,
No.31, 1st street, Avuliya Nagar,
Dharkavandimedu,
Panruti Taluk, Cuddalore-607106
...Respondent
The Petitioner has filed I.A.No:
1 of 2024 in OP.No: 84 of 2024
. The case was posted Before
the Hon’ble Sub- Ordinate Court
at Tambaram on 04.11.2024 for
Substituted Service Petition was
Filed and Allowed. Issue Paper
Publication Against Respondent
in Makkal Kural Daily New Paper,
For Appearance on 18.12.2024
at 10.30.A.M either in person
or through your counsel, failing
which the matter will be decided
in your absence.
K.Shankar
Advocate,
Counsel for Petitioner

BEFORE THE HON'BLE
STATE CONSUMER DISPUTES
REDRESSAL COMMISSION
AT CHENNAI
F.A. No. 850 of 2024

Mr. Lakshminarayanan

... Appellant
-VS-
M/s. Pioneer Foundations
.. Respondent

To
M/s. Pioneer Foundations,
Rep.by Mr. Appudurai, having
office at Old.No.114, New
No.164, 2nd Floor, Office
No.3,Venkatrangam Street,
Ice House, Triplicane,
Chennai - 600 005.
Take notice that the above said
Appeal in F.A. No. 850 of 2024,
on the file of the Learned State
Consumer Disputes Redressal
Commission, Chennai, filed
by the above named Appellant
against you, came up for hearing
on 28-11-2024 and notice was
ordered to you returnable by
11-12-2024. You are to appear
on the said day failing which the
matter will be heard and decided
in your absence setting you
exparte.

N.Kishore Kumar

Advocate

IN THE COURT OF
JUDICATURE AT MADRAS
( Ordinary Original
Jurisdiction)
Arb.0.P ( Comm.Div.) No.
357 Of 2024
In
Arbitration Case No.
SSP-SF-2008 of 2022
Mr.S.Senthil Kumar
S/o Mr.N. Seethapathy,
...Petitioner
1. M/s. Sundaram Finance Ltd.,
21, Patullos Road,
Chennai-600 002.

And others ...Respondents
To,
1. M/s. Dream Destination

Private Limited,

Old No. 19, New No 90, Sardar
Patel Road, Adyar, Chennai,
Tamilnadu - 600 020.

2. Mr.J.Sakthe Krishnaan,

S/o. Mr. Jagadeesan,

F2, Lakshmi Apartment,
Kesavarayanpettai,
Kancheepuram- 603 319

3. Ms. V.Priya

W/o Mr.J.Sakthe Krishnaan

F2, Lakshmi Apartment,
Kesavarayanpettai,
Kancheepuram,

Tamilnadu- 603 319.

Take notice in the above matter,
the Hon’ble court has ordered
notice through paper publication
to you returnable by 12.12.2024.
Hence be present on that day at
said court at 10.30.A.M. either in
person or through your counsel,
failing which the matter will
be heard and decided in your

absence.
S.KUMARESAN
Counsel For Petitioner

IN THE COURT OF
JUDICATURE AT MADRAS
( Ordinary Original
Jurisdiction)
Arb.0.P ( Comm.Div.) No.
364 Of 2024
In
Arbitration Case No :
SSP -SF -05 Of 2023
Mr.S.Senthil Kumar
S/o Mr.N. Seethapathy,
...Petitioner
“'VS""
1.
M/s. Sundaram Finance Ltd.,
21, Patullos Road,
Chennai-600 002.

And others ...Respondents
To,
1. M/s. Dream Destination

Private Limited,

Old No. 19, New No 90, Sardar
Patel Road, Adyar, Chennai,
Tamilnadu - 600 020.

2. Mr.J.Sakthe Krishnaan,

S/o. Mr. Jagadeesan,

F2, Lakshmi Apartment,
Kesavarayanpettai,
Kancheepuram- 603 319

3. Ms. V.Priya

W/o Mr.J.Sakthe Krishnaan

F2, Lakshmi Apartment,
Kesavarayanpettai,
Kancheepuram,

Tamilnadu- 603 319.

Take notice in the above matter,
the Hon'ble court has ordered
notice through paper publication
to you returnable by 12.12.2024.
Hence be present on that day at
said court at 10.30.A.M. either in
person or through your counsel,
failing which the matter will
be heard and decided in your

absence.
S.KUMARESAN
Counsel For Petitioner
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